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Mr. Speaker: Will this mean aban-
donment of the policy of having trade 
sanctions again Goa? 

Shri Jawaharlal Nehru: I would 
call it a variation of it to some extent. 
There is no abandonment of any policy. 
We vary these things. For some years 
a certain policy was being pursued. 
Now, after full examination and con-
sultation with most of the people, 
that is, the people of Goa and Goans 
elsewhere, in dedding this policy, we 
have done this. 

Shri Khadilkar (Ahmeonagar): 
With a view to remove the present 
hardships of Goans because of trad':! 
restrictions is Govetrnment consider· 
ing th£' opening of the steamer ser-
vice between Panjim and Bombay 
which was plied before? 

Shri Jawaharlal Nehru: I am 
sorry. I cannot answer that question 
without enquiring into it. 

Shri M. B. Thakore (Pathan): May 
know whether such trade facilities 

will apply to Diu and Daman 
ies On the wi ast of 
State? 

territor-
Gujarat 

Shri Jawaharlal Nehru: Is the hon. 
Member asking whether this will ap-
ply to them? 

Mr. Speaker: Is it applicable only 
to Goa or to other territories. like, 
Diu and Daman? 

Shri Jawaharlal Nehru: It would 
apply to all the Portuguese possessions. 
It will affect much more Goa, of 
course. 

12'13 hrs. 

PAPERS LAID ON THE TABLE 

REPORT 01' TD WOJtI[INQ GIIOt7P JW 
THE RmABILlTATIOR' AlIfD r o u ~ 

'l'be MJnIster of Commeree (Slut 
KanIlDfO): Sir, on behalf ot Sbri 
Manubhai Shah, I beg to lay on the 

Table a copy each of the followina 
papers:-

(i) Report (1960) of the Worki,nl 
Group for the Rehabilitation 
and Modernisation of the Art 
Silk Industry appointed by 
the National Industrial De-
velopment Corporation. 

Oi) Government ~ lu o  N()' 
24(29)Tex(D)/60, dated the 
30th March, 1961 on the above 
Report. [Placed;n Library. 
See No. LT-2794/611. 

Ga'T TAX (SEDONll AMENDMENT) 

RULES, 1961 ANIl SCHEME FOR THE RE. 
CONSTRUCTION AND AMALGAMATION or 
NEW CITIZEN R\NK OF INDIA LIMlTEn 

The Minister of Revenue and Civil 
Expenditure (Dr. B. Gopala Reddt): 
Sir, I beg to lay on the Table a copy 
each of the following papers:-

(i) The Gift Tax (Se('ond Amend-
ment) Rules, 1961 published 
in Notification No. G.S.R. 193 
dated the 18th Februal'Y, 1961, 
under sub-section (4) of Sec-
tion 46 of the Gift Tax Act, 
1958. [Placed in Lihrary. See 
No. LT-2795/61]. 

(ii) Scheme for the rcconl:truction 
of the New Citizen Bank ot 
India Limited and its amalga-
mation with the Bar,k of 
Baroda Limit('d, published In 
Notification No. S.O. 600 
dated the 18th March, 1961, 
under "ub-section (11) of Sec-
tion 45 of the Banking Com-
pan irs Act, 1949. r Pln.ced in 
UbraTli. S('(' No. LT-2793/ 

BlJ. 

ANNUAL REPORT OF TilE TRIPURA STATE 

BANK LIMlTEfJ WITH AUlllTED ACCOUNTS 

AND RITORT ON ITl'! WORKINC 

The Deputy Mlnillter 01 FlIuuu!e 
(Shrlmatl Tarkf!<lhwari s;,}ba': Sir, I 
beg to la:\, 0', fl·), ''''.1 .J coPy each 
of the followil.g j<'l" 

(I) Annual Report ot the Trfpura 
State Bank Limited tcrt the 
year ended the lIst December, 
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1958 along with the Audited 
Accounts and the Commen.ts 
of the Comptroller and 
Auditor General thereon, 
under sub-section (1) of Sec-
tion 639 of the Companies 
Act. 1956. 

(ii) Report on the working of the 
above Company (in !iquida-
tion) during the year ended 
the 31st December. 1958. pre-
pared in terms of Section 
619A of the Companies Act, 
1956. [Placed in Library. 
See No. LT-2796/61l. 

MESSAGES FROM RAJYA SABHA 

Secretary: Sir. I have· to report the 
following messages received from the 
Secretary of Rajya Sabha:-

(i) "In 1~ or  with the pro-
visiollS of sub-rulC' (6) of rule 
162 of the RulC'.-; of Procpdure 
and Condu('t of Business in 
the RajYII Sabha. I :1m dir('e\('d 
to return herewith the Orissa 
Anproprialion (VoIr> On Ac-

count) Bill. 1961. \\'hirh W:,5 
passed by th(' Lok Sabha at 
its sitting he\cl 011 the 28th 
March. 1961, and tr:1nsmitted 
to the Rajva Sabha for its 
recommrndations and to state 
that this House ~ no re-
commenclations to make to the 
Lok Sabha in re-gal'" to the 
said Bill." 

(i!) "In !lrcordanc(, with lhe pro-
visions of rule 125:-1f the 
Rulf'S of Procedure and Con-
duct of l ~  in thp Rajya 
Sabha. I am di,ccl<'d to in-
form th(' Lolt ~ that the 
Rlljya Sabha. at its sitting held 
on th(' 30lh March. 1961. 
agreed without any pmend-
ment to the Insurance 

~  Bill. 1961. 
which was passed by the Lok 
Sabha a', :s sitting held on 
the 20th March. 1961." 

(iii) "In accordance with the pro-
vissions of rule 97 of the 
Rules of Procedure and Con-
duct of Business in the Rajya 
Sabha, I am directed to en-
clOse a copy of the Minimum 
Wages (Amendment) Bill, 
1961, which has been passed 
by the Rajya Sabha <:t its 
sitting held on the 30th 
March, 1961." 

MINIMUM WAGES (AMENDMENT) 
BILL 

Secretary: Sir, I lay on the Table 
of the House the Minimum Wages 
(Amendment) Bill, 1961. as pnss('d by 
Rajya Sabha. 

ESTIMATES COMMITTEE 

JIUl\lJm:o ,'.:-;[) TWE"TIETH AND HUNDRED 
AND 'f\\'t:NTY -St:rONlJ REPORTS 

8hri Dasappa (Hungalor<'): Sir, I 
lwg to present the following Reports 
of th(' ~  Commiltee:-

(i) Hunnle.l and twentieth Rf'port 
on the Ministry of Commerce 
and Industry-Sindri Fertili-
zers and ChemicDls Limifpd 
(Rep(lrts and Accounts). 

(ii) HU!1dred and tWf'nty-second 
RL'porl on the Ministry of 
Commerce and Industry-
National Industrial Develop-
ment Corporation Limited. 

Shri T. B. Vittal Rao (Khammam): 
Sir. may I seek a clarification? A 
fl'\\, days ::tgo when the question of 
loss in production and the resultant 
1035 in profit of Sindri Fertilisers 
came up, you were pleased to say that 
you wou1cl refer this m'lttc>r to the 
Estimates Committee. Now. in spite 
ot the fact that the Estimates Com-
mittee's Report on that has Co)me. will 
that reference stand? 




